
H
IG

H
 

CO
U

RT 

OF 

JA
M

M
U

 
&

 

K
A

SH
M

IR
 

A
N

D
 

LA
D

A
K

H
 

(O
ffice 

of 

th
e
 

R
egistrar 

G
eneral 

at 

S
rinagar) 

*
*

*
 

*
*

 

Subject:-

R
ecruitm

ent 

of D
istrict 

Judges 

D
irect 

Q
uota 

in p
u

rsu
an

ce 
to advertisem

ent 

N
otification 

N
o. 

03 
of 2024/R

G
/G

S
 

dated 
05.06.2024. 

N
O

T
IF

IC
A

T
IO

N
 

D
ated: 

No.: 
l41 
2

6
2

y
R

G
|s that 

the 

syllabus 

for 

th
e 

subject 

w
ritten 

In 

partial 

m
odification 

to 

High 

Court 

N
otification 

No. 

03 
of 

2024/R
G

/G
S 

dated 

05.06.2024, 
it is 

hereby 

notified 
for 

the 

inform
ation 

C
om

petitive 

exam
ination 

as 

notified 

vide 

the 

notification 

(supra), 

stands 

am
ended. 

The 

m
odified 

syllabus 
is 

annexed 

a
s 

A
nnexure-"A

" 

to 

this 

notification 
for 

(S
hahzad 

A
zeem

) 
R

egistrar 
G

eneral 
D

ated: 
Z

.06.2024 

7 

By 
O

rder 
No: 
23314-SY

R
G

/G
S 

Copy 
of above Principal 

Secretary 
to 

H
on'ble 

the 

Chief 

Justice, 

H
igh 

Court 
of J&K 

and 

L
adakh: 

Secretary 
to 

H
on'ble 

M
r./M

rs. 

Justice 

1. 2. for 

inform
ation 

of 

their 

Lordships 

R
egistrar 

V
igilance, 

High 

Court 
of J&K 

and 

Ladakh, 

Srinagar; 

R
egistrar 

Rules, 

High 

Court 
of J&

k 

and 

Ladakh, 

Srinagar; 

3. 
4. R

egistrar 

C
om

puters 

(I.T), 

High 

Court 
of 

J&K 

and 

Ladakh, 

Srinagar; 

R
egistrar 

Judicial, 

High 

Court 
of J&K 

and 

Ladakh, 

Jam
m

u/Srinagar; 

5. 
5. All 

7. 

Director 

Inform
ation, 

J&
k, 

Jam
m

u/Srinagar 
for 

inform
ation 

and 

publication 

in 

the 

next 

issue 
of 

leading 

.for 
inform

ation. 

8. 

CPC, 

E-C
ourts, 

High 

Court 
of J&K 

and 

Ladakh 
for 

inform
ation 

and 

uploading 

the sam
e 

on 

the 

official 

w
ebsite 

of the 

H
igh 

Court. 

9 

10. 

11. 
Order 
file. 

Registrar 
General 

27.06.2024 

inform
ation 

of all 
the 

candidates. 

of 

all 

th
e 

concerned 

forw
arded 

to 
the: 

Principal 

D
istrict 

and 

Sessions 

Judge, 

UTs 
of J&K 

and 

L
adakh; new

spapers 
in 

Jam
m

u/Srinagar 

and 

publication 

through 
electronic 
m

edia. 

Incharge 

Library, 

High 

Court 

W
ing 

Jam
m

u/Srinagar 
for 

inform
ation 

and 

keeping 

th
e
 

reC
ord 

of 

th
e
 

sam
e. 



A
N

N
EX

U
RE-A

 

SY
LLA

B
U

S 
FO

R
 

E
X

A
M

IN
A

T
IO

N
 

U
N

D
ER 

RU
LE 

8 (i)(a) 

JA
M

M
U

 

A
N

D
 

K
A

SH
M

IR
 

H
IG

H
ER

 

JU
D

IC
IA

L
 

SE
R

V
IC

E
 

R
U

LES, 

2009 

*
*

*
 

*k *
*

 

T
here 

shall 
be 

tw
o 

papers 

carrying 
80 

m
arks 

each. 

The 

duration 
of each 

paper 

w
ill 

be 
of tw

o
 

hours. 

Each 

paper 

shall 

com
prise 

three 

parts 

carrying 

equal 

num
ber 

of questions. 

The 

candidates 

shall 

have 
to 

attem
pt 

nine 

questions 
in 

each 

paper, 

th
ree 

from
 

each 

part. 

P
A

P
E

R
-I 

P
art-I 

(a) 

Essay-

Precise 

writing 

(b) 

C
onstitution 

of India. 

(c) 
Legal 
M

axim
s. 

(d) 

Translation 
of passage 
in Urdu 
to

 

English 
or H

indi 
to

 

English. 

P
art-II 

Judgm
ent 

W
riting 

on 

Civil 

Original 
&

 

Civil 

A
ppellate 

side. 

a) 

C
ontracts 

and 
A

rbitration. 

T
ransfer 

of Property 

Act 

1882, 

Jam
m

u 

and 

K
ashm

ir 

A
grarian 

R
eform

s 

Act 

1976, 

Jam
m

u 

and 

K
ashm

ir 

State 

E
vacuees 

(A
dm

inistration 
of Property) 

Act 

2006, 

Jam
m

u 

and 

K
ashm

ir 

A
lienation 

of Land 

Act 

1995 

(1938 
A. 

D.) 

and 

Specific 

R
elief 

Act 

Law
s 

relating 

to
 

Partnerships, 1963. 

b) 

L
aw

s 

relating 
to

 

C
om

pensation 

under 

th
e 

M
otor 

V
ehicles 

A
ct, 

1988. Law
s 

relating 
to

 

M
arriages, 

D
ivorce 

and 

Succession 

governing 

H
indus, 

M
uslim

s, 

C
hristians 

and 

B
uddhists. 

d) 
P

art-III 

Civil 

a) 
b) 

Interpretation 
of Statues. 

Law
s 

relating 

to 

acquisition 

and 

requisition 

of im
m

ovable 

property. 

c) 

Law
s 

relating 
to G

uardianship, 

Succession 

C
ertificate, 

Probate 

and 

L
etters 

of A
dm

inistration. 

d) 

L
aw

s 

relating 
to

 

Eviction 
of unauthorized 

occupants 

from
 

public 

prem
ises. 

e) 

Procedure 
Code 
1908. 



PA
PE

R
-II P

art-I 

a) 

Code 
of Crim

inal 

Procedure 

1973./ 

B
haratiya 

N
agrik 

Suraksha 

Sanhita, 
2023. b) 

Indian 

Penal 

Code, 

1860/ 

B
haratiya 

N
yay 

Sanhita, 

2023 c) 

P
a
rt-II 

a) 
b) 

Indian 

Evidence 

Act, 

1872/ 

B
haratiya 

Sakshya 

A
dhiniyam

, 

2023 c) 

P
art-III 

a) 

Jam
m

u 

and 

K
ashm

ir 

Civil 

Service 

R
egulations. 

b) 

c) 
M

edical 
Jurisprudence. 

d) 

Prevention 
of 

C
orruption 

Act, 

1988 

and 

N
arcotic, 

D
rugs 

and Psychotropic 

Substances 

Act, 

1985. 

(N
ote: 

Any 

reference 
to

 

the 

"law
s" 

in 

th
e 

syllabus 

given 

above 

shalI 
be construed 

as 

reference 
to

 

the 

law
s 

enforced 
in 

th
e 

Union 

T
erritories 

of Jam
m

u 
&

 

K
ashm

ir 

and 

Ladakh 

after 

th
e 

com
ing 

into 

effect 
of 

Juvenile 

Justice 

(C
are 

and 

Protection 
of 

C
hildren) 

Act 

2015. 

Judgm
ent 

W
riting 

on 

Crim
inal 

Original 
and 

Crim
inal 

A
ppellate 

side. 
Penal 

Law
s 

in 

force 
in 

the 

state 

relating 
to 

A
rm

s, 

E
nem

ies 

and T
errorist 

related 
activities. 

G
eneral 

Financial 
Rules. 

th
e 

Jam
m

u 

and 

K
ashm

ir 

R
eorganization 

Act, 

2019). 
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